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{Shrimati Indira Gandhi)
the proof of the appreciation is: why do
people attach so much importance to what we
think or what we say or what we do.

SHRI M. R. MASANI: Do they?

SHRIMATI INDIRA GANDHI: They
do. It may disappoint Mr. Masani and
Mr. Masani has been saying this practically
from the first day even when some other
hon. Members thought that India was the
leader of the un-developed world. Even at
that time he thought that India’s voice was
not heard. India’s voice is heard and the
ample proof of it was given in the last
session of the United Nations.

T want to apologise to hon. Members for
not being here tomorrow and 1 hope that
any new points that they make will be dealt
with suitably.

SHRI INDRAJIT GUPTA: Are you
going to allow the South African Delega-
tion to come to Delhi for the UNCTAD
Conference?

BHRI 7. B. KRIPALANI: The Prime
Minister began in Hindi, then when she got
excited, like every one, she slipped into
English.

SHRIMATI INDIRA GANDHI: 1
believe in bi-lingualism.

SHRI N. DANDEKER (Jamnagar)
May I ask the Prime Minister whether she
will assure the House that this poor Russian
will not be banded over to Russia?

BHRIMATI INDIRA GANDHI: 1 told
hon. Members that the matter is being
looked into and I do not think it will be
right for me to give an answer before we
have got all the facts.

The hon. Member has asked about the
UNCTAD. As he knows, this United
Mations Conference is being beld on the
terms and conditions of the United Nations.

There was one other point which Mr.
Indrajit Gupta has raised. It was about
NLF. Here again I think our point is very
clear that we have always said that they
should be a party to any talks on scttlement,
to any settlemont that will be held. We have
not at all ignored them,

SHRI NATH PAl rose—
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MR. DEPUTY-SPEAKER: This debate
will continue tomorrow.

SHRI NATH PAI: 1 do not wanol to
ask any question. We have no illusions of
gotting any reply to our questions. Just I
want to know as to who will be replying to
the debate tomorrow when it is resumed.

SHRIMATI INDIRA GANDHI: That
you will know.

MR. DEPUTY-SPEAKER: That will be
koown tomorrow.

15 .44 Has.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTEENTH REPORT

sft TraTeraTe MRl (T2T) @ SUTEW
ey, & wewrs s § s ag EwWr AT
woeTd gt & fagml ear dweS)
gy gfafa & 169 sfader &,
20 faaeae, 1967 #Yaw ¥ dw fem
T 9T, AEH 8 |

MR. DEPUTY-SPEAKER: The question
15:

“That this House agrees with the Eigh-
teenth Report of the Committee on Private
Members' Bills and Resolutions presented
to the House on the 20th December,
1967."

The motion was adopied.

15.444 Hus.

RESOLUTION RE: IMPLEMENTATION
OF SAHIBINADI SCHEME—comd.

MR. DEPUTY-SPEAKER : The Housec
will now proceed with the further discus-
sion of the Resolution moved by Shri
Gajraj Singh Rao on the 8th December,
1967 regarding the Implementation of
Sahibinadi scheme.

Shri Gajraj Singh to resume his speech.
ot mrow feg o - (REEE) ¢
JqTEAN WRYEG, IE A ATy Ad &

X ¥ wearT G femn @t §o qEAW
2oy fe 92 SR Hram & WAl
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1545 Hns.
[Suna BAL RAy MADHOK in the Chair.)

XA, FABTF w1 q@H,  fraw
50~60 Ty T AT AT AL FT AR
¥ ¥a §, T qgi TC oW 1 9w @
A TR @ gAT AL 20
e go AT 597 Y M2 AT ¥ B
ATET &5 731 I IF 7 27 AR A
g g1 f @A #Y 12-15 I 99 A9
TTITA 9% 1 7 7z wggA w0 E
AT Iaw0 10077 fgeqr WY §X #WH
qeanrfzarsear A qgAFIRANAT |
afer a8 g HATr HAv fo—amm
& 3w A il & H—aw 1w
s B fagsr ngx F fggar &«
wyr faeir o, frewr @7 1857 #
Al # aIE F fgenT 4 w7 g9
Toolt qr—3a® Arar o faw e
—yT% i AIET T O O g—
T 3@ TAH 9T W FaArEr e 2,
IqY I Ty ¢ | AfwT AR Aw-
AT IAW F vl ®@A ¥ A
@ AT w7 fedt agry F——wvit wga
f& agraw waaT ® fasromg §, €@
foq agi a7 fr@m@—aig ff &
AET, & ®ZY {5 ag qra= w0 (@
§, afad g N9 A O ol Afeq
foadt €aq T w7 ¥ svar f—
9 fe g gl ¥ v avee ww

PAUSA 1, 1889 (SAKA)

Scheme (Res) 930

T T g, A ¥ ae arm § ag
sz g & s ag aim & feay o
M fod famft @ § =, fw
Xk TE w1 fer e faw W,
amt # faved qr @ad

F fevwa ag @t wh & 5
agw, 4g g w1 fgen § s ag
feeht 1 frem B—amr FW WA H
W g fFoaw @ g f R
Wz & FTC AT AT §, FG A A FAAT
fewpa WY avelt Y 1 @@ =W AgEQ
e wFAg ag & fe gar o aEa
AR ZZA § O, §g& TAART F7
qFam T g, faeelt wyofar a3
T, IW O W TEER @ AW
@R § s & fad faan ar €%
AT I w1 AT e 9 & e
fegamg | & aF 3w T e
awa & frere ¢ s e e famd
FENH A 50 W 100 W ETH AT
gt g fr o3¢ v auAr R 9T ¥
qX 1 AE & AT AR AT WAT 9T
s T & AT o F wwdEr g

F 4TTE] a4 F% 4 g E e g
fag¥ 1857 9 ANl %1 AWK
AvsT I3 faar qr 1w goor M
& |q AT T TTE ATET K I
gt A w9 HaW 7 ma s
IAEATH &1 TR FAT AT oY GG
fear | &frq ow gg @ IR W)
frar g & T ¥ g R AR
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[sfr rarcrr fag )
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gft @F T Sror @ § o

% aw dyize qw i sTE
wfwl a1 fefdvw ¢ TX 87 X
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g 1 s g fedt S
W § oW § a1 A W TE e
& arHA qu gu & 7 M & T
Wi 9, § qufeemaz @ oTw &

T,

“A large arca in tehsil Gurgaon and
tchsil Jhajjar of district Robtak are
flooded on account of the walers com-
ing in the Sahibi Nadi from ths Rajas-
than side, Bunds for flood protection
bave to be comstructed on these nadis
in the upper reaches by the Rajasthan
Government and by Punjab in district
Gurgaon. The Committee is of the
view that the Ceatre should be approa-
ched for the early execution of these
projects. Since there is considerable
damage to railway lines and to crops
and property in the Delhi territory and
as both Rajastham and the Punjeb Gov-
ernments are involved! ithese schemes
should be ‘Centrally-sponsored’ and
Pupjab's share should be provided by
the Central Government”,

This is the recommendation on the
Sahibi Scheme.

A WA At 4 Al
a2 TR § W A TR
@ Hae F A @R 3o
g weT § | e qaew Al
& N A T @ g W o
g W T & o A eat
AT | X CEE AT /g Frwera
& fis Tq TOTH * §9T TG FAR
i wrfed | g Oafw arag R
qex § fe ot dfefae § N o
TS § X qOW AN WA
T @ | W TgAm A R
@ o gEd T a2
TR & f sww § Fye
wqreT wgA A AR fa e €
o gawar § fs o s o
g & fret WY qEt & e T
A waw ¥ qafes & 0 g
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AT F7 T §, I AW WY N
aar faar g€ @ S@ET w1 oA
A & s & 1 Fam s
fie @it ATy SRR T A
N §E FG

MR. CHAIRMAN : Resolution moved :

“This House is of opinion that, with
a view to provide irrigation and drink-
ing water facilities to backward areas of
Haryana (Rewari and Jhajjar tehsils)
and Alwar District of Rajasthan and in
order 1o avoid constant flooding of
Najafgarh area of Delhi State and dam-
age to Railway line (metre gauge), im-
plementation of Sahibinadi scheme (rais-
ing Bunds elc.) is of urgent necessity
aod imporiance and urges upon the
Government its speedy completion and
effective utilisation™,

There is an amendment tabled by Shri
Yashpal Singh. He is absent,

. o vpfirc feg wrelt (ammea)
a1 f& ot maow fag ot A aomn
2 f5 77 9% | \owC o &, qE-
A T AGA 7 TATHT Avar & A Tt &
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AT AT @ W1 A T A w
FHIAT B A q TE Sy kAT )
fanfor o< fasra ®qm & srawawar
TaE 1 & fF g & & fag
qrt faj, feerd & foe ait fadd, ot

mmammﬁ‘zw
faatnr &, I &, Iwfa & aar
fawra & w50 F ar w77 W fafieer
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st A e &)
™ R S # ag s A §
f& w oy W ¥ A

SHRI D. C. SHARMA (Gurdaspur) :
Mr. Chairman, Sir, you may ask me why I
am interested in this Resolution. By
destiny or by fate, I have been allotted land
in Haryana. [ have been given land in &
village which is named after the Kaurvas
though 1 am very fond of Pandvas, that is,
Kaurvakhurd which is in Naraingarh tahsil
in the district of Ambala. Therefore, I
have some interest in Haryana. At the same
time, I must say that Shri Gajraj Singh Rao
is my un-official teacher.

SHRI GAJRAJ SINGH RAO : This is
wrong; I am his student.

SHRI D. C. SHARMA : He has always
twught me something about the problems
that face Haryana; he has always told me
all about the history of Haryana and, I think,
I am receiving his instructions very devotediy
and I am grateful to him for that.

I think, we should not widen the scope of
this, That is my first point. Ghaghar is
there and that affects my village. Markanda
is there and it influences me when I have to
go from this place to Chandigarh or some
other place. But 1 do not want that we
should cast our net very wide. 1 want that
we should stick, first of all, to Sahibinadi.
Sahibinadi, §am told, is called as such be-
cause it is the river of prosperity. But,
unfortunately, it has belied its name. Ins-
temd of bringing prosperity to the faks,
it has brought destruction. It has brought
destruction in Rohtak, as my hon. friend
just mow said; it has brought destruction
sometiree in Delhi also which was responsi-
ble for a lot of loss of life and a loss of
cattle and other things. This is a phenome-
non which occurs almost every year.

Now, the country to which I belong and
to which all of us belong has specialised
in river projects, If I go abroad and
people ask me, “What have you done 7
What are you doing 7", I tell them that we
have built up some river projects of all
kinds, big, medium and small. The river
project to which Shri Gajraj Singh Rao has
referred will be called, I think, a small pro-
ject. It will not cost very much money;
it will not Involve a lot of expenditure;
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itwillnotinvalwmhndofuwootin.of
all people as some other projects have done;
it will not involve any migration of the
paepla from one territory to other territory.
Itulﬁmprojwtwhiqh.ldlouﬂlly.il
acceptable on all counts. At the same time,
this river project is going to save Delhi,
Rohtak and other cities. Therefore, I think,
this project should be given first priority in
the Fourth Five Year Plan.

My second point is this. My hon. friend
referred to the problem of drinking water.
I have been to Rewari sometimes and I
have found there that the problem of drink-
ing water is very very difficult. Anyome
who gives you sweet drinking water becomes
your real uncle because you get mostly salt-
ed water there.

Thirdly, this project has been blessed by
very eminent engineers. Our Minister is
also an Engineer and he has now become
eminent because he is a Minister, Beforo
he became a Minister, he was also an emi-
nent Engineer. Therefore, he is doubly
eminent, eminent as an Engineer and eminent
as a Minister. This project has been bless-
ed by Rai Bahadur Kanwar Sen, I met him
in Bangkok and asked him, “Why have you
come here?” he said *They want me here.”
He is known all over the world. The
Indus Water Treaty is also something in
which he had some hand. Then it has been
blessed by Mr. H. L. Uppal, who also knows
a lot about this problem and who is in charge
of some irrigation research station. It has
also been blessed by the Planning Commis-
sion. Now what is the difficulty ? The
difficulty is this that our Government, a very
fine Government—1I1 am a small part of that
Government—takes too long to decide
a thing, it takes too long a time to take
decisions. The difficulty is this. He says,
slow and steady wins the race. We should
remember that we are now in the jet age:
we are pot living in the age of tortoises.
There may be some persons who may take
their inspiration from a tortoise, but I take
inspiration from thc supersonic jet.

This scheme should be accepted by the
hon. Minister. That is number one. Num-
ber two is that it should be executed. Let
us give that scheme to the people of Haryana
as a gift; whatever you may call it, you may
give it as a gift because Haryana is a land of
farmers; it is also a land of great warriors.
Let the warriors and the peasants of
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Haryana feel the glow of freedom by having
this.

ft wgro g wreelt (<) ;o qw-
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : I thank
Rao Gajraj Singh and other hon. Members
for participating in this discussion. I wish
to state without any hesitation that this
is one of the projects on which the Ministry
of Irrigation & Power is set to construct it
at the carliest. The Sahibi Nadi is a very
small river, in fact a very small river—I
wish very often it is a much bigger river.
It is also very erratic, the rainfall in this re-
gion from which the river comes is sometimes
as Jow as 8° and sometimes it goes upto 40"
80 that the flow in the river varies greatly,
very much from year to year. But in these
years in which it comes in large quantity it
is causing a lot of trouble both for Haryana
and Delhi. Therefore, realising the impor-
tance of controlling this river from the
point of floods and also from the point of
control of alkalinity in the Haryana areas,
we have drawn up schemes. In the begin-
ning there was some trouble for want of
agreement between Haryana Government,
Rajasthan Government and Delhi in the
sharing of the cost of this project. But 1
am glad to say that a few weeks back I had
called a meeting of the Ministers of Har-
yana and Rajasthan and the Chief Executive
Counciller of the Delhi State and we arrived
at an agreement that the cost of the project
will be divided equally between flood
control and irrigation. The flood control
cost will be borne equally by Delhi and
Haryana. The irrigation cost will be borne
between Haryana and Rajasthan in the ratio
of 60:40 as Haryana is to get more benefits
of this project. The project is estimated
to cost Rs. 2-5 crores. We have asked the
Rajasthan Government to draw up the
scheme and finalise it. The Haryana
Government has been asked to prepare the
scheme for the countour-
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bunding of the various tributaries of Sahibi
Nadi so that the water may be used for
flushing out the alkalinity in the soil.
Therefore, we have asked both of them to
draw up the schemes and as soon as they
are received, they will be further processed

and the project will be undertaken.
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I once again say this is a very medium
type of project, the cost to be shared
between three parties—the Rajasthan, Har-
yana and Delhi. Therefore, it should not
be difficult for the parties to find money.
Also, this work will take about two to three
years and, therefore, it shall not be very
much of a burden on the States 1o financially

‘support these projects.
" I'am, thercfore, very glad to accept the

resolution moved by Shri Gajraj Singh Rao,
and I would say that it will be our endeavour
to sec that this project is carried out as
quickly as poassible.
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“This House is of opinion that, with a
view to provide irrigation and drinking
water facilities to backward areas of Har-
yana (Rewari and JhajjarTehsils) and
Alwar District of Rajasthan and in order
to avoid constant flooding of Najafgarh
area of Delhi State and damage to rail-
way line (metre gauge), the lmplﬂnmln-
tion of Sahibinadi scheme (raising bunds
etc.) is of urgent necessity and importance
and urges upon the Government its
spoody completion and effective utilisa-
tion™.

The Resolution was adopied.

: The question is :
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RESOLUTION RE. WAGE BOARD FOR
BIDI INDUSTRY.



